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[SIIri R. K. Khadilkar] 

of the Companjes (Profits) Surtax Act, 1964 
regardidg giving effect to the Agreement 
between the Coveroment of Iodia and the 
Oovernment of the French Republic for the 
avoidance of double taxation in respect of 
taxes on income. [Placed in Library. See 
No. LT-26S2j70.] 

ARREST AND RELEASE OF 
MEMBER 

MR. SPEAKER: I have to inform the 
House that I have received the following 
telegram dated the 1st March, 1970 from the 
District Magistrate, Karnal :-

"Shri Ram Kishan Gupta, Member, 
Lok Sabha, was arrested today at Pani-
pat at 1.25 p.m. for violation of prohibi-
tory order under Section 144, Criminal 
Procedure Code. Later released on 
ball at 3.45 p.m. by Judicial Magis-
trate, Panipat." 

13.58-1/1 brs. 

PETITION RE DEMANDS OF 
TEACHERS 
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13.59 bu. 

CORRECTION OF ANSWER TO 
S. Q. NO.573 Re PROGRESS MADE 
BY L.I.C. IN RURAL BUSINESS 

THE MINISTER OF SUPPLY AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. 
KHADILKAR) : Sir, with your permission 
I want to correct an answer :-

DR. RAM SUBHAG SINGH (Buxar) : 
Sir, what Mr. Khadilkar is now correcting 
Is a wrong action because he had said on 

that day that he would extend the LlC 
facilities to the rural areas also. Now he Is 
going back. 

MR. SPEAKER I Order order. He 
may p\!lce It on tbe Table. 

SHRI R. K. KHADILKAR Yes, 
Sir. 

Statement 

Sir, with your permission I want to 
correct an answer which I gave in the o~se 

on 15th December, 1969 While answering 
Starred Question No. 573. In reply to a 
Supplementary Question by Shrimatl Savitri 
Shyam I stated 

"Off hand cannot give the flgures. 
But it is applicable to tbe rural areas 
and It has been mdde applicable. I 
shall certainly supply tbe figures to 
the Hon. Member." 

However, towards tbe close of the discussion 
I stated as under t-

·'So far as 'Own Your Own House 
Scheme' Is concerned, it has been 
extended at present upto town. with one 
lakh population. It is under consido-
ration to extend It to the rural areas 
also.n 

2. The correct position Is that L.I. C.'s 
"Own Your Home Scheme" Is applicable 
only to the Urban areas and not to the 
rural areas, This Scheme is now In opera-
tion in 158 Urban centres all over India. 
The Scheme bas generaJly heen extended to 
towns with population of I lakh and over 
according to tbe 1961 census. In a few 
cases, however, the Scbeme has been 
extended to developing towns with popu-
lation of less tban I Jakh. While conside-
ring the extension of the Scheme to a town 
the L.I.C. takes Into account not only Its 
popUlation at a particular point of time but 
also the rate of growth of its population, Its 
industrial and commercial potential, demand 
for housing. easy marketability, availability 
of Legal Advisers and Valuers and the 
edstence of at least one Branch Office of 
the CorporatlOIl in it. 
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3. As I have already stated, the 'Own 
Your Home' Scheme of the L.I.C has not 
been extended to the rural arelS. At present 
the Corporation does not contemplated 
extending the Scheme to rural areas because 
these areas do not satisfy the criteria laid 
dowu by it. 

14 hra. 

STATEMENT REGARDING CENTRAL 
GOVERNMENT EMPLOYEES' STRIKE 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) l Sir, as the 
House is aware, oyernm~nt have reviewed 
from time to time their original orders regard. 
Ing action tu be taken against Central Gov-
ernment employees Who participated in the 
illegal strIke of 19th September, 1968, and 
have announced several relaxations. All 
those who Were not charged with violence, 
Intimidation or active Instigation have been 
reinstated. Temporary employees discharged 
under similar circumstances have been taken 
back in service. After taking all the circum-
stances into consideration particularly the 
fact that these employees have now been 
under ~us ension. 

~~~  ~'!itanlf~'R 

~~ ;m; I 

SHRI NATH PAl (Rajapur) : We want 
to a~  some questions, if you will permit us. 
So, let him place the statement here; 
tomorrow, If you permit, we could put 
questions. 

'f1' am.. ~1' ~ ~ ' ) 

~ .rg !~~ ~ I 

MR. SPEAKER: I think all of us are 
sitting here waiting for the adjournment for 
lunch. (Interruptions) AU right: we can 
wait; let him proceed. 

>;f l' ;n'f 'lTf: arr.r ll'~f lfC1'f 'R <:IS 
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SHRI VIDY A CHARAN SHUKLA I 
After taking all the circumstances into con-
sideratIon, particularly the fact that these 
employees have now been under suspension 
for about a year and a half and conditions 

have returned to normal, Government have 
now revIewed the position. All the remaln-
iog employees stlll under suspension will 
now be reinstated. Orders to tbls effect are 
under issue. This will of course be without 
prejudice to the cases pending In courts, or 
under departmental proceedings or to their 
liability for appropriate disciplinary action 
under the service rules. 

Those employees wbo participated in tbe 
'strlke and were absent from duty have 
suffered a 'break In service' unde)-the normal 
operation of the  rules. The hardships suffered 
as a consequence have been greatly mitigated 
by subsequent relaxati,'ns. Government bave-
also decided that the break in service should 
now be condoned with immediate effect 
without, of course' reopening any adverse 
effect that might have already undergone. 
The days of absence will be treated as dies 
non. 

It has further been decided that the fact 
of the participation of the employees in tbe 
last strike would not henceforth be taken 
into account for purpose of their confirma-
tion, declaration of quasi-permanency or 
promotion. 

SHRI NATH PAl: Sir, one small 
clarification. We welcome the statement so 
far as it goes to mitl[!ate the hardships for 
the exercise of the legitimate rights guaran-
teed by our Constitution, namely, to with-
hold work which is technically called a 
strike. But he made a very slight referenco 
to one of the hardshIps ~used by break In 
service having been mitigated. He knows 
bow great Is the hardship. We would like 
to ask blm whether the effect of the break In 
service cannot be completely eliminated. I 
do not mean In the past, but In future. 
(Interruptions) You bave given It ? 

SHRI VIDY A CHARAN SHUKLA 
It is clear, What happened in the past will 
not be reopened. In future tbere would be 
no disability. 
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